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O R D E R 

 

PER B.R. BASKARAN, ACCOUNTANT MEMBER : 
 

The assessee has filed this appeal challenging the order dated 

09/10/2023, passed by learned CIT (A), National Faceless Appeal Centre, 

Delhi and it relates to the assessment year 2014-15,wherein the Ld CIT(A) 

has upheld the addition of Rs.1.61 crores relating to unconfirmed 

expenditure made by Assessing Officer. 

2. The Ld.A.R submitted that the CIT(A) has dismissed the appeal of 

assessee on the reasoning that the assessee has not furnished any reply 

before him.  The Ld. A.R submitted that the assessee has, in fact, furnished  

reply before Ld CIT(A) on 05/10/2023, but the same was not considered by  

Ld.CIT(A).  Accordingly, he submitted that the order passed by Ld.CIT(A) is 

liable to be vacated. 
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3. The ld. Departmental Representative, on the contrary, submitted that 

the matter may be restored to the file of Ld.CIT(A) for adjudicating the issues 

afresh after considering the reply filed by the assessee. 

4. Having heard the rival submissions, we are of the view that the issues 

contested before us deserve to be restored to the file of Ld.CIT(A), since the 

Ld.CIT(A) has passed the impugned order without considering the reply filed 

by the assessee.  Accordingly, we set aside the order passed by Ld.CIT(A) 

and restore all the issues to his file for adjudicating them afresh by 

considering the reply already filed/ that may further be filed by the 

assessee. After affording adequate opportunity of being heard to the 

assessee, the Ld.CIT(A) may take appropriate decision in accordance with 

law. 

5. In the result, the appeal filed by the assessee is treated as allowed for 

statistical purpose. 

 Order pronounced in the open court on 28
th

 June, 2024. 

  Sd/-                                  Sd/- 

(SUNIL KUMAR SINGH) 

JUDICIAL MEMBER 

            (B.R. BASKARAN) 

       ACCOUNTANT MEMBER 

Mumbai, Date : 28
th

 June, 2024 
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